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Chaukiddr!. ACT XXIT

 ACT No. XXII o¥ 1871,

Passeo 8Y THE GovERNOR GENERAL OF InD1a 1v CouNCIL.

. ( Received the assent of the Governor General on the lst
) August 1871 ).

An Act to authorise the extension of the Chaulki-
dari Act to places where there is mo Jamadar of
Police.

Preamble. WHEREAS by Act No. XX of 1856 ( o make better
provision for the appointment and maintenance of
Police Chowkeydars in Cities, Towns, Stations, Suburbs
and Bazaars in the Presidency of Fort William in
Bengal), section two, the Local Government is re-
strained from extending that Act to any City, Town,
Suburb or Bazir, unless there be therein (or in some
other City, Town, Suburb or Bazir with which the
same may be united as thereinafter provided) a Police
Station under an officer of a grade not below that of
a Jamaddr; and whereas it is expedient to remove
such restriction and in other respect§ to amend the
said Act; It is hereby enacted as follows :—

Amendment 1. Instead of the second section of the said Act,

gwfv:,efﬁinNo, the following shall be read :—

XX of 1856

To what “II. The provisions of this Act shall have effect

plocsstheot in all Cities, Stations, Towns, Suburbs and Bazérs in
the said Presidency to which the Local Government
may, at any time, extend the same by notification in
the Official Gazette: Provided always that this Act
shall not be extended to any agricultural village.

In all places in which this Act is now in force, it
shall be deemed to have been extended under the pro-
visions of this section.”

Amendment 9, Tnstead of section eleven of the said Act, the

f secti .
elevan following shall be read :—

{Jimi’mﬁon of «“XI. If thetax be an assessment according to
o the circumstances and the property to be protected of
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the persons liable to the same, the amount assessed in
respect of any one house shall not be more than the
pay of a chaukiddr of the lowest grade. If the tax
be a rate on houses and grounds, it shall not exceed
five per centum of the annual value thereof.”

3. Instead of section thirty- eight of the sald Act,
the following shall be read :—

«“ XXXVIIT. On such dates as may be fixed
by the Panchayats for payment of instalments of the

tax, the Tax-Darogah shall proceed in person, or

’rhr ugh some one of his office establishment, to collect
the amount due for the current month from each
person subject to the tax, and for all sums go collect-
ed, the Darogali shall grant a receipt: Provided that,
w1t11 the sanctmn of “the Commissioners of Circuit
previously obtained, the collection may be made
quarterly instead of monthly; and in such case, the
amount due for each quarter shall be collected in the
last month of that quarter.’

4. In the forty-first section of the said Act,
instead of the wards < On the 20th of cach ealendar
month,” there shall be read the words < On the tenth
day after the date fixed for the payment of instalments
of the tax.”

B. In Appendix A, at the end of the first para-
graph, the words “and the aggregate amount as-
sessed shall not exceed the average rate of two annas
per mensem for each house, shop or building in the
district,”” shall he omitited.

In Appendix C the words “ the first payment on the
10th day of the month next succeeding the date of
this Notification, and every subsequent payment onor
before the 10th day of each succeeding month,” shall
be omitted.

6. This Act shall be read with, and taken as part
of, the said Act XX of 1856, but shall not take effect

within the territories subpct to the lLdieutenant-Gov-
ernor of Bengal
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